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Dated 

Y. rCgra1  

;;vicecomp1e: 

Date 	 Order of the Tribunal 

18.12.2009 	 Since similar and common 

H uestions of law, mainly entitlement of - 

pecial Duty Allowance and contention 

aised is that they were entitled to said 

enefit but it had not been released. 

epresentation made on the subject 

emains unconsidered. In view of the above 

t is further contended that similarly situated 

a. mployees were granted the said benefit 

sdetailed in para 4.12 of the O.A. 

In the circumstances Admit. Mr 

.Das, learned AddLC.G.S.0 accepts 

otice on behalf of the respondents of 

.A.267/09 and learned 

r.C.G.S.0 accepts notice on behalf of 

spondents of O.A.268/09. Thus setvice is 

ornplete. Formal notice need not be 

ssued. Respondents are granted 6 weeks, 

time to file reply. 

List on4.2.2010. 

- 	
4 

(\7  
(Madan'K,frthaturvedi) . 	(Mukesh Kr. Gupta) 

Member (A) 	. 	Member (J) 
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O.A. 267 ofVOY 

4.2.2010 	O.A.267 and 268 of 200' have been 

filed by snn K. M. Rabha and S. K. Uas, 

respectively claiming Special :Dufy Allowance, 

for th period narrated therein. Mric.Das and 

Mr. M. K. Borô; learned Addi. Stdnding Counsel 

appearing for the Respondents respectively 

state that Honble Chairman of Central 	... 

Administrative Tribunal, Principal Bench1.. on the 

administrative side has granted desired relief to 

them vide Communication dated 04210 

and corymunication relating to this aspects, 

was placed on record. 
in the circumstances claim had been 

rendered infructuous and O.As are 

accord/

Chaturvedi)

of as intructuous. 

(Mad 	(Muke h Kumar Gupta) 
Member (A) 	 Member (J) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(An application under section 19 of the Adm nistritive Tribunals Act, 1985) 

0. A. No. 2 ?- /2009 

film w- I 
DEC  

r' .,uwahats a tr 

Shri Kamini Mohan Rabha 
-Vs- 

Union of India and Others. 

S?NOP$IS OF THE APPLICATION 

Applicant is serving as Court Officer in the Central Administrative Tribunai 
Guwahati Bench, GuwahatL He was initially appointed through Staff Selection 
Commission as Lower Division Clerk (for short LDC) in the year 1983 and posted 
at Air Force Headquarters at New Delhi on 18.09.1983. Subsequently he joined as 
LOC on deputation basis in the Central Administrative Tribunal; Guwahati Bench 

on Q410i985 and absorbed per ianently in the Central Administrative Tribunal in 
the year 1989. Govt of India; Ministry of Finance issued O.M dated 1412.1983 for 

payment of Special Duty Allowance (in short SDA) to the Civilian Central Go Vt; 

employees on their posting to N.E Region; Applicant is entitled for payment of 

Special Duty A owance in terms of OM dated 1412498 However, he has not 
been paid SDA after his joining at CAT3 Guwahati Bench w.e,f. 04.10.1985; It is 

relevant to mention here that seniority of the applicant is maintained on all India 
basis; Applicant submitted several representations for payment of SDA w.e.f; 

04.101985 in terms of the GoVti of India CM dated 14121983 and sub equent 
clarifications issued by the Govt. of India; Ministry of Finance; Respondents did 
not furnish any reply to the apphicant Situated thus applicant submitted a 
representation on 05.021009 for payment of SDA with effect from 04;10.1985 to 
1052006 Representation dated 0502;09 of the applicant was forwarded by the 

respondent No. 5 to the respondent No; 4 on 06.05;09 for getting clearance for 
payment of arrear SDA to the applicant from 04101985 to 31.05;2006 But to no 

result 
Hence this Original Application; 
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LIST OF DATES 
18.03.1983- Applicant joined in the office of Ministry of Information and 

Broadcasting as LOC: 

14.12.1983- Govt of India issued office memorandum for grant of Special (Duty) 
Allowance (in short SDA) to such central Govt. employees who are 
saddled with all India transfer liability. (Annexure- 3) 

27.09.1985- Applicant was relieved from the office of Information and 
Broadcasting New Delhi to join at Central Administrative Tribunal, 
Guwahati on deputation basis. (Annexure- 1) 

04.10.1985- Applicant joined as LDC on deputation basis in the Central 
Administrative Thbun], Cttwahafi Benth. 	(Annexure- 2) 

01.11.1989- Applicant was absorbed permanently in the Central Administrative 
Tribüñãl. 

02.05.2000- Govt. of Iñdia Cabinet Sêrêta±iat, issued sÔmé dá±ificàtióñ 
regarding grant of St)A to the civilian employees. In terms of para 2 
(iii) of the said letter employees of NE Region are entitled to SDA on 
their posting/transferred to NE Region. (Annexure- 4) 

081.201- Applicant submitted representation for payment of SDA. 
(Annexure- 5) 

05.03.2001/06.07.2001- 	Representations submitted by the applicant for 
payment of SDA was forwarded by the respondent No. 5 to the 
respondent No.4, but to no avail. 	LAnnexure- 6 (series)J 

29.05.2002- Govt. of India, Ministry of Finance issued clarificatory memorandum 
stating therein that Central Govt. employees on their posting to NE 
Region are entitled to payment of SDA. (Annexure- 7) 

05.11.2003- Seniority list in the grade of UDC was published. Seniority of the 
applicant is ntaintained On all India basis. 	(Anneure- 8) 

01.06.2006- Applicant is drawing SDA w.e.f. 01.06.2006. 

13/17.04.2006- 	Seniority list of Assistants was published. Seniority of the 
applicant is màintàiñêd on all India bâis. 	(Ailnéxure- 9) 

23.03.2009- Applicant submitted representation addressed to the respondent No. 
5 praying for arrear SDA from 04.10.1985 to 31.05.2006. 

(Annexure- 10) 

06.05.2009- Respondent NO. 5 fOi warded iepresentafioh of the applicnt to the 
respondent No.4. But to no result. 	 (Annexure- 11) 

29.01.2009- Hon'ble Tribunal pleased to allow OA No. 33/2007 with the 
direction to the respondents for payment of SDA to that applicant 
from the date of his posting in NE Region. (Annexure- 12) 

r 	 / 
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PRAERS 

L 	That the Honbie TribUnal be pleased to declare 	the 	is 

entitled to payment of SDA with effect from 04.10.1985 to 31.05.2006 in 
terms of the O.M dated 14.12;83, 01.12.88, 12.01.96, 22.07.98, 22.03.99 and 
29.05.2002. 

That the Hon'ble Tribunal be pleased to direct the respondents to pay 

rrear SDA with effect from 04104985 to 3006 to the applicant in the 
ligKt of the judgment and order dated 29.0t2(XJ9 passed in Wt No; 

33/2QO7 

Costs of the application; 

Any other relid (s) to which the applicant is entitled as the Hon' ble 

Tribunal may deem fit and préper 

Interim órdér pràyèd fór 
During pendency of the application1  the applicant prays for the iollcwii!g 
interim relief: - 

1. 	That the Hon'blë Tribunal be plead to dited the resporidetits that the 

pendency of this application shall not be a bar for the respondents for 
consideration of the case of the applicant for providing relief as prayed for.  

( 



IN THE CENT!AL ADMIW15TRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(An application urnler Seaion 
19  of the Adrninisrative tribunals Ac, 1985) 

rme ófthécäsë 	• 	OA; ó; 2 	J2009 

Sri Kamini Mohan Ral,ha. 

-Versus- 
Union of India & Ors; 

Applicant; 

1oñdêñts; 
•i OEC 2O9. 

...SLNo..... _Annexure Particuiars 	•. Page No. 
- Application 140 

2. - Verification -11- 
3 1 Copy of the order dated 270985  
4. 2 Copy of the order dated 18.11.85 1 	- 

5 3 Copy of the 0 M dated 141283 
6. 4 copy 	of 	the 	clarification 	letter 	dated 

0205.2000 1- 

7. 5 (Series) Copy of the representation dated 08.02.01. - _1 - 
6 Copy of the letter dated 05i032001 and - 

6.07.01.  
9. 7 Copy of the 0.M dated 29.05.02  

10. 8 COT uif the äêriiOrity flat 	iublishëd Oi1 
05.11.03.  

ii. 	. 9 Copy of the seniority list published on 61 
13/17042006  

12. 10 Copy of the representation dated 23.03.09.  
13. 11 'Copy 	of 	the 	forwarding 	letter 	dated 313-34  

06.05.2009  
14. 12 Copy Of the jidthéñt and Order dãtêd .4,4 29.01.09  

Filed 13y: 

Date- 17.1Q..0 	 Advocate 

.1 - 

K 
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IN THE CENTRAL AtM1NISTRATIVE TRIB1ThAL 
GUWAHATI BINCH: GUWAHATI 	 T 

(An Application Under Section 19 of the Administrative Tribunals Act; 1985) 

0. AWo.27_ 

BETWEEN 
Shri Kamini Mohan Rabha 
Working as Crt Officer - 
The Central Administrative Tribunal, 
(watj Bench, R:ajgarh Road1  
Bh'äár1t, Gü*äháti- 5. 

ii DEC 7flP9 

Guwah9t Bench 

Applicant. 

-And- 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Department of Personnel and Training, 
Ministry of Personnel, Public Grievances and Pensions 
New Dlhi 110001. 

2. 	The Union of India 
Réprésêñtéd by the Secretary to the 
Government of India, Ministry of Finance 
Department of Revenue, New Deihi-flO 001. 

The ?rincipal Registrar 
Central Administrative Tribunal 
Principal Bench; 61/35 
Copernicus Marg, New Delhi-110001. 

4 	teputy 1egistrar (Estt.) 
Central Administrative Tribunal 
Principal Bench, 61/35 
Copernicut, Marg, New liethi410001. 

5. 	The Deputy Registrar 
Céñtràl Adiñiidstràffvè TiibithàL 
Guwahati Bench, 
Rajgarh Road, Bhangagarh, Guwahati- 5. 

;;;;; Reondents. 
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Guwahat BflCh 
* 	 DETAILS OF THE APPLICATION  L 7~awt -.qPIT6 

1 	Particulars of the order against which the application is made: 

The instant application is made not against any impugned order but 

praying for a direction upon the respondents for payment of arrear Special 

Duty Allowance (for short S.D.A) to the applicant with effect from 

04.10.1985 to 31.05.2006 in the light of the Office Memorandum dated 

14212i983, 01.121999, 22071998 2103.1999 a.d 29.052002 issued by the 

Govt. of India, Ministry of Finance;  Department of expenditure, with arrear 
monetary benefits. 

Iurisdictioñ àf the Tribuñàl: 

The applicant declares th.at the subject matter of Qus application is wçil 
within the jurisdiction of this Hon'ble TribunaL 

Limitàtiôri: 

The applicant declares that the application is within the period of limitation 
under Section 21 of the Administrative Tribunal Act, 1985. 

4 	Facts of the case: 

4.1 	That your applicant is a citizen of India and as such he is entitled to all the 

rights and privileges guaranteed by the Constitution of India. Applicant is a 

pinanent resident of N.E. Region of India and serving as Court Officer in 

the Central Administrative Tribunal, Guwahati Bench, Guwahati. 

4.2 That the applicant states that pursuant to his selection in the Clerk's Grade 
Exaniation 1983 through Staff Sciction he was initially 
appointed as Lower Division Clerk (for short LDC) in the year 1983 and 
posted at the Publication Division of the Minisy of Infon afton and 
8roadcasting, New Delhi. Accordingly applicant joined in the Ministry of 

hluation and i3roadcasiiiig on 180&1 983. However, vide order dated 
27.09.1985 applicant was relieved from the office of Information and 
Eroadcasting, New Delhi to join at Central Administrative Tribunal, 
Guwahati on deputation basis. Be it stated that alter serving for a period of 

2 142 yea. at New Delhi applicant joined as LDC on deputation basis in the 
Central Administrative Tribunal, Guwahati Bench on 04.10.1985 vide order 
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bearing No. 1/15/5-stt dated 18111985; 

17 DEC 9flflQ 

Guwhti BflCh 
- 	... 

However, applicant was 

absorbed p anent1y in the Central Administrative Trib al in the year 

1989. 

copy 9f thpoxOPT,5 dated 270.5 and J8.U.85 are enclosed 
herewith as Annexure- I and 2; 

4.3 That it is státéd that the GOvt. Of Ihdiá, vide Office mëmOrändum dafed 

14.12.1983, granted Special (Duty) Allowance (in short SDA) to such central 

Govt. employees who are saddled with all India transfer liability. The 

relevant portion of the QM dated 14212,19S3 is quoted below; 

'The need for attracting and retaining the services of competent 

officers for service in the North Estem Region comprising the States 

of Assam Meghalaya, Manipur and Tripura and the Union 

territpries of Mi.machal Prad.hand Mizoram hasbeer. engigü..g the 

attention of the Government for some time The Government has 

appointed a Committee under the ChAirmAnsh:p of Secretary, 

Department of Personnel and Administrative Reforms, to review the 

e'cisting allowances and facilities acln,issible to the yUS categories 

of civilian Central Government employees serving in the region and 

to suggest suitable jmprovnwnts The r., iuuendations pf the 
Committee have been carefully considered by the Government and 

the President is now plea.sed to decide as follows; 

(iii) Special Duty Allowance 

Ce al covernment civilian employees who have all India transfer 

liability will be granted Special (Duty) Allowance at the rate of 25 

percent of basic pay sect to a ceiling of Rs. 400/- per month on 
posting to any station in the North Eastern Region. Such of those 

employees who are exempt from payment of income tax, will 
however not be eligible in addition to any special pay and/or 

Deputation (Duty) Allowance already being drawn subject to the 
condition that the total of such Special (Duty) Allowance will not 

exceed I.s. 400/- P1M special allowance like Special Compensatory 



4 	 1 1 	17DEC209 

$1 	 Cuwabati Bch 

(Remote locality) allowance, Construction Allowance and 'roject 

Allc'wance will be deparately" 

The OM dated 14;12;1983 was subsequently extended by the OM 

dated 01,1221988, 12,01.96, 22,07298. The applicant is eligible for grant of 
'SDA in terms of the aforesaid Office Memorandum issued by the Govt. of 

India. 
Copy of the O;M dated 14.12.83 is enclosed herewith for 

perusal of Hon'ble Tribunal as Annexure- 1 

44 That after his transfer and posting at Guwahati from New Delhi; the 

applicant has become entitled to draw SPA in terms of the O.M dated 

1412.83 and all other memorandum issued subsequent thereto on the 

subject 13e it stated that although applicant is entitled for payment of SPA 
after his joining in NE legion Le. with effect from 0410i985, but he has not 

been paid the same upto 31.05.2006 without any reason1 

4;5 The applicant thereafter submitted series of representations to the 

respondents praying for payment of SPA in the light of the O,M dated 
1412; 01.12.88, 1201.96; 221748 and 22O399 but to no avaiL 

46 That it is stated that the Cabinet Secretariat; Govt; of India vide UO; No. 

20/12/99-EA-1-1799 dated 0205.2000 issued some clarification regarding 
grant of SDA to the civilian employees. In para 2 (iii) of the said letter it has 

been specifically stated that an employee belongs to N.E Region and 
subsequently posted outside N.E; Region is entitled to SDA if 

posted/trarferred to NI. Region. 

Copy of the clarificatory letter dated 02;051000 is 

enclosed herewith and marked as Annexure- 4 

4.7 That the applicant finding no response from the authority regarding 

payment of SPA further submitted representation on 05.03,2001 addressed 
to the respondent No 5 praying for payment of SDA, said representation 

was forwarded to the respondent No. 4 by the respondent No. 5 vide his 

(_ r\LL 
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vide his letter bearing No. OA 111/98/Estt dated 05.031001, but to no 

avail. 

Copy of the representation dated 08.02.01, letter dated 

05.032001 and 0607,01 are annexed herewith for perusal of 
Hon'ble Tribunal as Annexure- 5 and 6 (series). 

4.8 That the ãpplicañt further begs to state that Govt. of India, Ministry of 

Finance have been issuing clarificatory memorandum from time to time 

emphasizing the entitlement of persons who have come on posting to N.E. 

Region from outside, to receive SPA. In this connection ON issued by the 
Ministry of Finance, Govt. of India;  Department of Expenditure bearing No. 

F. No. 11 (5) 97-E. 11(B) dated 29.05.2002 and ON bearing No, 20/Mum 
(C)! 2000 (1)423 dated 14.05.2003 issued by the Intelligence Bureau, 

Miuistry of Home Affairs are worthy of mention, In view of the clause 5 of 

the ON dated 2.05.2002 the case of the applicant is squarely covered for 

payment of SPA. 

Copy of the OM dated 29.05.02 is enclosed herewith for 

perusal of Hon'ble Tribunal and marked as Anpexure- 7 

49 That the applicant states that by the passage of time he has promoted to the 

- 	 ra',lc of court Officer and at present is posted to the office of Central 
Administrative Tribunal, Guwahati Bench, Guwahati. It is relevant to 

mention here that applicant submitted series of representations to the 
higher authorities but he has not been paid SPA after his joining at CAT, 

cuwhati ire, from 04.101985 to 31.05.2006 although he is entitled for the 
same. However, he is continuing to get SPA from 01.06.2006 

4.10 That the applicant státés that Aftei his apoiñtthent he was initially posted 
at New Delhi i.e. outside the N.E. Region and by virtue of the clause of All 

India Transfer Liability in his offer of appointment, he has been transferred 

and posted to Guwahati i.e. N.E. Region. It is stated that the recruitment 
- zone, seniority and promotion zone of the applicant has been made on all 

India basis and therefore he satisfies all the criteria laid down in 
aforementioned Office memoranda so as to become entitled to receive SDA. 

JC,- r\ 	4tLL. 
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Copy of the seniority list published on 05.11.03 and 

13/17,04,200 are annexed herewith for penisal of N'ble 
Tribunal as Annexure- 

8 
 and 9. 

4.11 That being aggrieved with the nOn-payment of SDA, the alicaht 

submitted a detail representation on 23.03.2009 addressed to the respondent 

No. 5 praying for arrear SDA from 04.10.1985 to 31 .05.2006. The 

rep entation dated 002.2009 submitted by the applicant to the 

respondent No. 5 was forwarded to the respondent No. 4 vide letter 

bearig No, PF-WK E/8Wstt/3O9 dated 06052009 In his letter dated 
06.05.2009 the respondent No. 5 stated that the applicant although entitled 

to the benefit of SPA for the period from 0410,1985 to 31.052006 but the 
said benefit has not been paid to him. Therefore the respondent No. 5 urged 

to the respondent No, 4 that on getting clearance from his end the benefit of 
SDA can only be released to the applicant. 

COpy Of the •epiesentatiOñ dated 23 .03.09 and forwaidiñg 

letter dated 06.05.2009 are enclosed herewith and marked as 

Annéxure- 10 and it 

4.12 That the applicant states that siniiläily situated emlOyee of the Central 

Administrative Tribunal, Guwahati Bench, Sri J.C. Mohan, Section Officer 

who is a resident of NE Region, went on transfer to Bangalore Bench on 

QQ7.Q01 and canw back to Guwahati Bench at his own request on 
15.12.2003 and after his joining at Guwahati Shri Mohan is getting SDA. 

Similarly, Shri Asish Chakraborty, LPC-cum-Cashier, went on deputation 

to the office of Human Rights Commission, New Delhi in the year 1998 and 

alter completion of deputation period he was repatriated back to the 
Guwahati Bench of the CAT, after his joining at Guwahati he was not paid 

SPA initially but subsequently he has been paid arrear of SPA w.ef, 
04.09.1998 to 31.05.2006. The present applicant also came from New Delhi 

to CAT Guwahati on deputation basis, subsequently he was absorbed, 
however, in spite of his repeated representations he has not been paid SDA 

from 04,10.1985 to 31.05.2006, although he is entitled to payment of SPA in 
terms of O.M dated 14.12.1983 and subsequent clarification issued by the 

r\ fL4L. 
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Ministry of Finance, as such non payment of SDA to the applicani is highly 

arbitrary and discriminatory. Therefore the Hon'ble Thbunal be pleased to 
dired the respondents to pay arrear SPA to the applicant from 04i0.1985 to 

31.05.2006. 

413 That it is stated that one Sri Monoranjan Das, Junior Accounts Officer of 

Central i3oard of Excise and Customs had approached this H°r'b1e 
Tribunal through O.A No. 33/2007, praying for direction upon the 

respondents for payment of SPA as admissible to him since his joining in 
N.E. Region on transfer from New Delhi The Honbie Tribunal was pleased 

to allow the Q.A. No. 33/2007 on 29.012009 with the direction to the 

respondents to pay SPA to that applicant from the date of his initial 

reporting/joining in N.E. Region from New Delhi. Be it stated that the 
present applicant is similarly situated like the applicant of OA No. 33/2007 

as because he was transferred from the office of Air Force Headquarters at 
New Delhi to join in the office of CAT;  Guwahati Bench in the year 1985, as 

such he is also entitled for payment of SPA from 04.10,1985 to 31.05.2006 

Copy of the judgment and order dated 29.01.09 is 

enclosed herewith and marked as Annexure- 12 

4.14 That it is stated that in spite of submitting repeated representations to the 

respondents applicant has not been paid SPA from 04.10.1985 to 31,05.2006. 
As such finding no other alternative he is approaching before this Hon'b!e 

Tribunal for a direction upon the respondent to grant arrear SDA to the 
applicant from the date of his joining in CAT;  Guwahati (NE Region) i.e. 

with effect from 04.10.1985 to 31.052006, 

4.15 That this application is made bonafide and for the cause of justice 

50 GROUNDS 1ORRELIEI (S) WITH LEGAL PROVISIONS: 

51 For that the applicant has joined at Guwahati on his transfer from New 
Delhi and his recruitment zone, seniority and promotion are maintained on 
all India basis as such he is entitled to payment of arrear Silk w.e.f. 

k. rv 
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04.10.1985 to 31.05.2006 in terms of the (1M dated 14.12.83, 01.12.88, 

12.0t96, 22.O7,9, 2103.99 and 290,200l 

52 For that it is specifically clarified vide ON dated 02.05.2002, that SDA is 

admissible to the Govt. employees on their posting to NE Region from 

outside the region which supports the case of the applicant and on that 

score alone the applicart is entitled to payment of arrear SPA with effect 
from 04.10.1985 to 31.052006. 

5.3 For that the actiOn Of the respondents in not paying SDA to the applicant 

w.e.f. 04.10.1985 to 31.05.2006 in spite of his eligibility is highly arbitrary, 

unreasonable and unfair. 

5.4 Fo± that the ON dätéd 29.05.2002 clearly recOgnizes the ëntitlëiiteht of the 

applicant to receive SDA and as such the respondents are duty bound to 

pay him arrear SDA from 04.10.1985 to 31.05.2006. 

5.5 Föi that refusal of the SDA frOm 04.10.1985 to 31.052006 to the applicäiit 

has caused deprivation to the applicant to his legitimate dues and, as such, 

the deprivation of the applicant of SDA is highly arbitrary and illegal and 

not sustainable in the eye of law. 

56 For that that in any view of the matter non payment of SDA to the applicant 

is illegal, highly discriminatory and as such the respondents are liable to 
pay SDA to the applicant for the period wef. 04.10.1985 to 31 .05.2006. 

5.7 FOr that in spite of repeated iepiesentatiOns and retbthneadation ffoih the 
lower formation, no decision was taken by the higher authority for 

payment of arrear SDA to the applicant with effect from 04.10.1985 to 

31.05220061 

5.8 For that, similarly situated two employees working in the office of the 

applicant has been paid SPA after their joining on transfer from outside the 

NE Region As such applicant is also entitled for payment of arrear SDA 

with effect from 04.10.1985 to 31,0522006 on his transfer and posting to CAT, 

Guwahati from New Delhi. 

k rv 	-L 
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59 1or that applicant is entitled for payment of arrear SDA in the light of the 

judgment and order dated 29;01,200. passed in OA No1 33/20()71 

6; 	Detàilè of the rèmé&es e,tháustèd: 

The applicant declares that he has exhausted all the remedies available to 
him under the relevant service rules; 

Matter hot préviOüsly filed Or peñdiñg with äñy Other COüit: 

The applicant further declares that he has not previously filed any 

application1  writ petition or suit regarding the matter in respect of which 

this application has been made before any court or any other authority or 
any other bench of the Tribunal nor any such application, writ petition or 

suit ispeiiding before any of them1 

Reliefi iôuht tOr: 

Under the facts and crcumstances stated above, the applicant hun*Jy 
prays that Your Lordships be pleased to admit this application 1  call for the 

records of the can and issue notice to the respondents to show cause as to 
why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

8.1 That the FfOn'ble Tribunal be pleased to dedäre that the applicant is 

entitled to payment of SDA with effect from 01.11.1989 to 17.11.2005 in 

terms of the O.M dated 14.12.83, 01.12.88, 12;01.96, 22;07;981  22;03.99 and 

29,052002 

8.2 That the Hon'ble Tribunal be pleased to direct the respondents to pay 

arrear SPA with effect from 04.10.1985 to 31.05.2006 to the applicant in the 
light of the judgment and order dated 29;01;2009 passed in OA No; 

33/2007, 

8;3 Costs of the application; 

8.4 Any other relief (s) to which the applicant is entitled as the Hon'bie 
Tribunal may deem fit and proper. 



- 

10 

- 	Guwh&i 3Emch 
Interim order ki3Eia fan 
During pndency of the application, the applicant prays for The following 

interim relief: - 

.i That the Hó1'b1é Thbüiâ1 be 06&M to diredthè f6spofi&iit that the 

peridency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed fork 

10. 	.•.*.S.•*•*•Ot*•***•••*S*•eSeI••S•• ............... 4 ........... 

11; Particulars of the I.P;O 
 I.P.O No. 

 -Date of issue 
lii) issued from 
iv) Payable at 

G.P.O, Gtiwahati 
GP.O, Guwahati 

fl.List of eiclosurs: 
As given in the index. 

64f 

11 
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GuwGhati( 

VERIIICAT1ON 

I, Slit! I(arnIni Mohui Rabht, S/ Late Banta l(uniar Rabha, aged abnit 
48 years, working as Court Officer in the Central Adniinistrative Tribunal, 
Cuwahai Bench; iajgarh Ioad; Bhangagarh; Guwahati- 5 ;  applicant in the 

insrt origiaai application, ctp here,y verify that the statements made in  

paragraph 1 to 4 and 
6  to 12 are true to my knowledge and paragraph 5 is 

true as per my legal advise nd I have not suppressed any material fact 

And I sign this verification on the iiJiday of tiecember 209 

rv\ 
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No. A2001.2/9/83-Admn.II 
PUBLICATIONS pIVISION. 

MINISTRY OF, INFORMATION AND BROADCASTING 
PATIALA HOUSEI'TEM DELHI. 

Dated.9.1985 

OPD ER 

In pursuance of the Minl.stry of Information and Broadcasting 
order No3/35/85-Adm1.1I, dated the 22 th September 198 Shri K.M .  
Rabhai,L.DC. of the CSOSc.dre of this Iinistry who is at present 
orking in this DkvisiQfl ± relieved of his duties ? -ith effect 
from the afternoon of September 27 ,  JqB5 with instruction to rep-
ort for duty in the Offo,of the Central Admini9trativ0 Tribunal 
Additional Bench,. $hiliong Road,Gauhati. 

tt I. /1• jc '- 

(H . L .1 1 f ayana Say 0~ .% 

DJ1jutly D1r:.rtor(JVimflJ 

Copy to:- 
Shri Kamini Mohan Rabha,'L.D.C. 
Ivlinistry. of I&B(Admn.II Section) w.r.t. their order 

• 	ref ered above. 
Doptt of Pesonnei & Training(Shri R.Mzthadean - us) 
Office of.the Central administratiVe Tribunal,AdditiOflal 
Bonch, Shillong Road, Gauhati. 

'd Pay & Accounts Office, DAVP etc. Curzon Ro.d New Dtlhi. 
6. 	ay & Accounts 1Office DAVP etc. Song & Drama Division 

Building 5/1 6 Darya anj, New Delhi. 

	

• . 7. 	Ca'h Section. 
Vigilance Unit. 
Spare copies(5) 

TuIc1 	r 



ANN e'A URIE- 
No 1/15/G5 - Estt, 

GOVT 'OF INDIA - 
CENTRAL ADMNIST'nATIJF TRIIJUIi\L. 

PRIrJCj'pL 'BENCH 

FARIDKOT HOUSL,. NEU DELHI 
- 	, 	P1\TED : The 	lUth Nov, 85, 

OFFICE ORDER 

The fo1low 	LDCs borne on the Cadre 
indIatcd egoirst thcfr names are oppointd 	j 
as Lower D1vj$j,n Clerks In the Additional 	11 DEC  
Bench of the Central Administrative Trjbu,a1 
Guwahati on the uy3l deputatjo terms for a 	Guwhati Bench period of one yearw,f, the dates indicated 
aqaint each - 	: 

S. NO. Name 	Cadre from which Date of Date 'o 
transferred 	reljev 	Joining 

ing 

M, Sh Kamjnj Mohan - 11/0 I&3 	27-9-85 	4-10-85 - Rabha 	- 	(A/N) 	(F/N) 

2. Sh Swadesh Kumar - A.F,'-Hqr -31--10-85 1311-5 
Da 	 (A/NJ) 	(F/N) 

-- --5-- 2,
----------------------The above mentIoned ofIbers will be 	- 

treated as on depdtation,'and will be governed 
by the terms &'COfldjtj5 'laid down in the 

-Ministry of Finance, (DepaItment of Expenditure) 
0.11, NO, F, 10(24)E

0 
 111/60 dated 4-5--61 as 

amended from time to tjrne 	The above mentioned 
officers are allowed to draw their Grade Pay as  their parent Dqpartme.n plus 20% 
thereof as Deputation (Duty) Allowanc, 

(o.p. KHOKHA) 
DEPUTY REGISTRAR 

Copy.to :- 

Pay & Accouts Offjc,. Department of Porso 
& Training, Niruch.an Sadan, - 

Cush, Accounts & Budget oction (with' 2 spare 
copies), 

Dy Registrar Addi ehch Guuahi, 
administrative Tribunal., 

Senior Administrative b.fficor, CR0/P-i, 
C-li Hutronts, Dalhosje Raod, New Delhi, 

Shri S.D, Kumar,, Under Secretary, Ministry 
of I&B, Shaèhtr.iBhauan, New Delhi, 

Persons Concerned, 

3. 

4, 

5. 
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(ryped True copy) 

Annexure -3 
No. 20014/2/83/11; IV 
Government of India 
Ministry of Finance 

jji~partweent of Expenditure 

NeW Delhi, the 14th Dec'83 

OFRCE MEMORANDUM 

Su1: Allowances and facilities for cIvilian employees of the Central 
Government serving in the States and Union Territories of North 
Eastern Region-improvements thereof. 

The need for attracting and retaining the services of competent officers for 
service in the North Eastern Region comprising the State of Assairn 
Meghaiaya, .Manipur; Na.gaiand and Mizôram has been -engaging the 
attention of the Gvernment for some time The Government had 
appointed a Committee under the Chairmanship of Secretary;  Department 
of Personnel and Administrative Reforms, to review the existing allowances 
& Administrative Reforms to review the existing -allowances and facilities 
adm..sibie to the various categories of Civilian Cont.ol Government 
employees serving in this regiöh and to suggest suitable improvements. 
The recommendations of the Committee have been carefully considered by 
the Government and the President is now pleased to decide as follows - 

i) 	Ténuré of pOstih/deputation- 

There will be a fixed tenure of posting of 3 years at a time for officers with 
service of 10 years of less and of 2 years at a time for officers with more 
than 10 years of service, Periods of leave, training, etc., in excess of 15 days 
per year will be excluded in counting the tenure period of 2/3 years.. 
Officers, on completion of the fixed tenure of service mentioned above may 
be considered for posting to a station of their choice as far as possible 

The period of deputation of the Central Government employees to 
the States/Union Territories of the North Eastern Region, will generally be 
for 3 years which can be extended in exceptional cases in exigencies of 
public service as well as when the employee concerned in prepared to stay 
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longer. The adniisib1e deputation allowance will also continue to be paid 
during the period of deputation so extende..L 

W4htage for Central deputation/training abroad and Special mention in 
confidential Records: 

Special (Duty) Allowance: 

Central Government civilian employees who have all India Transfer 
Liability will be granted a Special (Duty) Allowance at the rate of 25 per 
cent of basic pay subject  to a ceiling of Rs400/- per month on post ng to 
any station in the North Eastern Region; Such of those employees who are 
exempted from payment of Income Tax wilL however, not be eligible for 
this Special (Duty) Allowance; Special (Duty) Allowance will be in addition 
to any special pay and pre-Deputatiori (Duty) Allowace already being 
drawn subject to the condition that the total of such Special (Duty) 
Allowance plus Special pay/deputation (Duty) Allowance will not exceed 
Rs.400/- P.M. Special Allowance like Special Compensatory (Remote 
Locality) Allowance, Construction Allowance and Project Allowance will 
be drawn separately; 

Sd/ SiC, MAUALIK 
Joint Secretary to the Covernment of India 



COURTCASE 
MOST IMMEDIATE 

CabinetSecretarat 
• ( EA.;I 'Section) 

	

• Subject : 	Special Duty Allo'ance Jor Civilian Employees of the Central 
IT, 

	

	 Government serving in the Sthte and Union Territories of North Eastern 
Region-regarding. 

SSB Directorate may kindly refer 'to iheir UO No.42/SSB/AT/99(18) - 
2369 dated 3 1.03.2000 on the subject rnentiond above. 

2. 	The points of doubt 'raised by,SSI3 in their (iN No.42/SSI3/AT/99(18) - 
5282 dated 2,9.1999 have been cxari'ined in const,ltátion with our Intengratcd Finance 
and Ministry of Pinanc (Department of Expenditure) and clarification to the points of 
doubt is given under for information, guidance and necessary action 

	

i 	The Hon'ble Sunreme Court in their Juiemnt 
delivered on 26.11.96 in Writ Petition No.794 
of 1996 held that civilian etnnlvec who have  
All India transfer liability arf cnthled to •fl 
of SDA on being posted to any slation in the N.E. 	 .,. - 	. 	C 2.UQ9 

"regibiTfroióutsid'The region and in tile following 
situtation whether a Central Government employee 	

, :1  

would be eligible for the grant of SDA keeping in 
• 	, 	view the clarifications issued by the Ministry of 	 FA 

Finance vide their UO No.1 1(3)/95.E.Il(B). dated 
7.5'7. .. 	 . 

• 	a) 	A person belongs to outside N.E. region but he is 	. 
appointed and on first appointment posted in the 
N.E. Region after selection through direct recruit-
ment based on the recruitment made on all India 
basis and having a comrnonlcentralised seniority 0 

list and All India Transfer Liabilit>. 	' ' 	 NO 

b) 	An employee hailing fiOm the N.E.RCgIQII selection  
on . the basis of an All India recruitment test and 
borne on the Centalise,d cadre /'service common 
seniority on first appointment and posted in the N.E. 	/ 
Region. He has also All India Traisfer.Liability. 

Contd - 2/ 

-, 
N̂o 

• 	 '• 	
. 
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An employee belongs to NE Region was appointed as 
Group 'C' or 'D' employee base on local recruitment 
when there were no cadre rules for the post 
( prior to grant of SDA vide Ministry of rinance OM. 
No. 20014/2/83- E.IV dated 14.12.83 and 20.4.87 
read. with OM 20014/16186 E.11 (B) dated 1.12.88) 
but subsequently' the post I, cadre was ceitralised with 
common seniority list / promotiop / All India Transfer 
Liability etc. on his continuing in the N.E. Region 
though theycan be transferred out to any place otsdc 
the NE Region having All India 1 ransfcr Liability. 

iii 	An employee belongs to N.E. Region and subsequently 
posted outside N.E. Region, whether he will be eligible 
for SDA iIposted/transSerrcd to NE Region. He is also 
having a common All India seniority and All India 
Truasfer Liability. 

YES 

 

iv) 	An employee hailing from NE Region, posted to NE 
region initially but subsequently transferred out of 
NE Region but re-posted to NE Region after sometime 
serving in notiNE Region. 

YES 

v) 	The MOP. Deptt. of Expdr. Videtheir UO No.11(3)195- 	In case the 
E.U(B) dated 7.6.97 have clarifte4 that a mere clause in 	employee 
the appointment order to the effect that the person 	hailing from 
concerned is liable to be transferred anywhere in India 	NE Region 
does not make him eligible for the, grant of Special Duty 	is posted 

allowance. For determinatiOn of tl)e admissibility of the 	within NE 
SDA to any Central Govt. Civilian employees having All 	Region he 

	

lndia Transfer Liability will be by applying tests (a) whe- 	is not enti- 

	

ther recruitment tã the Service/Cadre/Post has been made 	tled to SDA 

	

on All India basis (b) 'whether promotion is also done 	till he is 

	

on the basis of All IndiaZone of promotion based on 	once transf- 

	

common seniority for the service/ Cadre I Post as a 	erred out of 

whole: © il,l tile case of SSB/ DGS there is a common 	
that Region. 

recruitnCnt system made on Al.) India basis and promotionS 
are als

,
o doie on thebasis of Al india Common Seniority 

basis. Based on the. 4bove i  criteia / tests all employees 
recruited on the All India btsis and having a common 
seniority list of All lñdia bais fdr promotion etc. are eligible 
for the grant 0ISDA irrespectiVe of thc fact that the employee 
hails fromNE Region or posted to NE Region from outside 
the NE Rgioi1., Contd 3/- 
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vi) 

-:3:- 

	

Based on point (iv) above, some of'theunils of, SSB/DGS 	It has already been 

	

• have authorised .payment ofDA to the enployees hailing 	clarified by MOF 

	

from NE Region and posted within the NE lgion while 	that clause in the 

	

• in the case of others, the DACS have objected payment of 	appointment 

	

SDA t employees hailirg from NE Region 4nd posted 	order regarding 
within the NE Region irrespective of' th fact that their All India transfer 
transfer liability is All IndiTransfr Liability or otherwise. Liability does not 
in such cases what should be the norm for payment of SDA make him eligible 
i.e. on fullilling the critërial of All india Recrtitment Test 	for grant of 
& to promotion of All India Comnioti Sehiori(y basis having SDA 
been satisfied are all the employees Eligible for the grant of 
SDA. 

 

 

vii) 	Whether the payment made to. soite 'empioyçes hailing from The payment 
NE Region and posted in NE Region be recovered after made to emplo- 
20-9-1994 i.e. the date of deçisionof the 1-lon'ble Supreme yees hailing 
Court and/or whether the paymt of SDA should be allowed from NE Region 
to all employees inàiuding th6se' hailing from N;E. Region & Posted in NE 
with' effect from the date of their appointment if they have Region be reco- 
All India Transfer Liability and are 'promoted on the basis of vered from the 
All india Common Seniori(y List . 

date of its pay- 
ent. it may also 
be added that 
the payment 
rnadeto the 
ineligible cmpi- 

• oyee hailing 
fràm NE Regin 
and posted in NE 

• 	

, 

• Region be recov- 
Ered from the 
Date of payment 

• 	. ' ' Or after 20th Sept, 
94 whichever is 

• 
later. 

I 

Contd 3/- 
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Aii"
issues with the Loncurrelice of the I Inance Diviio, Cabinet Secretariat vide Dy.  No.1349 dated I l.LO.99aiid Ministryof Finnce (Expenditure)'s I.D. No.1204/E.IJ(B) datcd 30.3.2000.  

VIP 
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• (P.N. THAKUR) 	Guwa$ tIBOnC 
D1RECTOI(SR) 

Shi'i R.S. Bcdi, Director ARC 
Shri R.P. Kureel, Direct6r, SSU 
Brig (Retd) G.S. Uban, 1G,.SFI 
Shri S.R. Mehra, JD(P&C), DGS 
Shri Ashok Chaturvedi, JS(Pers),R&AW 
Shrj B.S. Gill, Director of Accounts, DACS 
Shri J.M. Meiion, Director Finahee (S), Cab.Scctt. 
Col. K.L. Jaspal, CIOA, CIA 

Cao, SccU. UO.No.20)12/99 - EA- I - 1799 dated 2.5.2000 

ri 

/ 
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The DepuLy Regijstr 
Central Admi nj strati ye 
Guwahati Bench, 
&uwah aLl 

shSu :— Prayer for payment I 

of SDA in teriis of OM ded 
and also in terms of clarific! ation issued by the Cabinet Secretariat 

(E.t.I. S!Ction) New Delhi, in consultation with 
the departnnt' . Expenditure, Ministry of Finance 
.hile points of doubts raised by SSB in thtr 
letter dated .2.9.9. 

Rspected sir, 

I like to draw your kind attention on the subject cited above and further beg.to state that I had been 
initially appointed and. posted as L.D.G. in the year 1983 
in the Ministry .i 16f,rnitj,1 & Broadcasting New Delhi 
through the Staff Selection •cninjssj0n'5 •pen. market 
competative eXanhiflation. After serving in the Ministry, 
I joined on deputation in the Central Administrative 
Tribunal, Guwahatj Bench Guwahati on 4.10.195 and subsequently absorbed wef .1.11.1989 .  
I It is ilevent to mention here that the seniority 

s well as pronhotjfl in the Cadre of LD;, UDO and Asstt 
re being Mailltairt or' All Iridii hasi5 1 n 1  the CAL 

To 

• 

T rib U n :) 1. 

I beg to further state txt and draw your kind 
ttentjonof the recent clarification issued by the 

$ cjpabjnet Secretariat regarding entitlement of SDA in 
'espect of this region after details consultations with tI he Departrrent,f Expenditure, W.inistry of Finance, New 
peiti while points of doubt5 raised by the SSB vide their 
letter dated 2.9.99 and the said clarifjcatj9n regarding 

of SDA for Civilian Employees of the Central Governi-nent serving in the State of N.E. Region has been 
clarified and the said clarification was circulated vjde meIIsirandum dated t.5.2000 by the of lice of the DC of 
Security, •SSB, New Delhi(copy enclosed). 

In, view of the a1orsajd clarjtj cation issued by 
the Cabinet Secretariat, .1 am entitle for grant of sDA 
(Special..uuty Allowance) in terms olrnerrorandum dated 
14.12.83,1.12. and OM dated 22.7.9. You are therefore, I 	requested to kindly arrange payment of SDA from the 
crrentnnth and also arrange to pay arrear of SDA from the date of my joining in the Guwahati Bench of the 
Central Acninistratjve Tribunal and obliçe. 

Thanking you, 

Dated Cguwahati, 
the 8.2.2cc1. 

Yours faithfully, 

• 	. 	 - - N • • 
	-- -K7. PABHA 

• 	 Assistant 
• Central Adrrd.nistrative Tribunal, 
• 	Guwahati Bench, 

Guwahati, 
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o 1 	11 DEC 2n/ / Central Administrative Tribunal J Glwataup 	/ 	. gd
"GUWAHATI-781 005 

To 	 . 	

S The.Dep.ut. Re. istrar(1.
-
es) 

Central 'ilnistratje Tribunal, 
riflCi1..Bench,Krjdkot House, 
9jni.cu ,ag1  New Deihi—Qi. 

%b: Grant of Special Doty • Allo.ance to Sri. KM.bha, . 
and Shri S.K.I)39,Care_taker,reg. 

Sir, 

..............'with rference to the above, I am directed to forward 
herewith the self cont athed a'pl icat ion Sri K.M.Rabha, Ass istnt 
and S.K.Das,Gare—taker of this Berch seeking grant of Special Dity 
Alio,ance. In this connection I am directed to say tt both the 
off t,Cials i.hItill 	cjnerj .thLs Bench On deputation frr the 
V,dn.Lstry of Inforriation & flroodcasttng & Mini.sty of Defence,Air 
Force Headquarters, New Delhi resjectively. Subsequently,they were 
absorbed in this Bench and ar.e contuir.q as such till date. After 
the introduction of the All India Seniority List the offtc.j1s . 
have claimed Special.aty A11wahce. The copies of the offié note! 
in that 	garc are 'encloscd for ktnd perusal. 

	

p• 	 cordthg1y, I am diretcd to request that necessary 
instruction reaçjardtng grant of Spcidl lYity f'lloance to t he àbov 

	

• 	Off icia1s.nay kindly be issued for further act ibn at this end. 

Yours fdithfull , 	

S 

ET 

	

Enclo: 1.Repres.entation in on 	n11---4 sheets. 	. 

	

2.0opies.of Office note 	---4 sheets. 	
S 
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1 kNTRAL ADMINISTRATIVE fRIBUNAL 
1T9 

j 	
Principal Bench; New Delhi 

Faridkot'House Copernicus Marg, 
'New Delhi - 110 001 

Dated :O6 • 7. 2001;• 
I 	

- 

3hri U.S.A. PadmanabhA, 
Under SecretaEJ to Govt. of India. 
Nin..0E 	 & Pensions. 
Daptt. of ?eraonhlol & Training. 
North Eic}. 

L W  Delhi. 

subjects Grant f, 8 p1. Duty Allowance to Sh. X.M. 
Rabha and shri 5.K. DaB, CaretakerreQe 

am directed to ref er to this off ice) of even number 
dated 09.5.2001 on the subject cited above and to •nloa* 
hrewth a copy of MemorandU dated 02.5.2000 iaaued by 

thc Cabinet with the request that the decision 
taken in the mattéç may. please be intimated  at an early 
date as the off ioia.s are pressing very hard. 

'zoura fai t. II4.1P 

( ANIIa SRIVAS'rkvA ) 
DEPUTY REGISIRAR () 

CO 	 ". 

A 	eputy negistrar. c1T.Giwahati Bench. Gu.wahati Z  

w.r.t. their letter 	,0Aa/31/98/Ett. dated .11.5,01 
for informatiOn. 

ANIL SaIVASTWh ) 
• 

DEPUTY REGISTRAR (z) 
10  

( 

'-" CflA : 1  

17 DEC2009 
tc 
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F.'No, I 1(5)197-E11 (13) 
Government of india 
Ministry , ofFintice  

Department ortxpcnditurc 

17 DEC 2009 

LL 

New Delhi. dated the 29' May, 2002. 

£MPR4m2!Rr1 
Subject: 	Special Duty Allowauic 	1 	civilian employccs of tlic Central 

G)vCrn1nit Serving' n the Stale and onion [erntorics Of North 
Eastern Regun including Sikkim. 

The undersigned is diretcI to reler to this Department's OM No 20014/3/83-
ILIV dated, M. 12.83 and 20.4, {98'7 'ead.wiih (')M No 20014/)(')/86.j: I\'/F Il(Ij) datt'd 

A 	J, 12,88, and OM 'Nd, 11(3 )I9.c..j, 11(13) di I 1 1 99 on the subject mentioned ahove 

Certain inccruivos wete granted to Central (ioverIrncnt employees 'posted in 
NE regiow Vide OM di. 14.12:81 . Special Duty Allowance (SDA) is one of th 
incentives granted to the Centra! Go.'cinmcnt employees having 'All India 'Fransicr 
Liability', '[he necessary c 1 arfica(i'ot for determining the All India Transfer Liability 
was issued vide OM dt.20.4.87 ;  laying 'down that the All India Transfer Liability of the men bci -s of' any sc.rvicc/cdre',r i ncumh, s  of any post/yroup of post , has tO be dci ci mined by applying OR tc4i s of t Co r liii Inc iii 7mlc, PrwOtnn /On CR 	I 
whether recruitment to scrvtdc/ca'd'rnjpost has hceri macic on All India basis and 
whether prornolion is also' done on the basis of an all India common seniority list frr 
the service/cadre/post as a 'whol, 'A mere cl;nisc iii the appointment letter to the efFect 
that the persollo cncerne(f is liable 'to be Ii unsicr r rd anywhere in India, did not make him eligible (bi the grant iSecial I)itty Allowance 

Smc cmployccs working in NE region who were not eligible for grant of 
Special l)uty A]1owaice in accotdancc with the orders issued from time to tic 
agitated the issue of. pa'mcnt of' Special I)uity Allowance to theill l)efOFC C,V1'. 
(uwala(jcjh and ill certain cases CAT upheld the prayer of employees. The 
Central Government filed appeals against ('Al' ordcrs which have been decided by 
Supreme Court of India iii [avow of 1101 The I-Ion ble Supreme Court iii judpenant 
delivered on 20,994 (in Civil Appeal No ,3,S I of' 1003 in (he case of' Uol and Ot's 
V/s Sb, S. Vijaya Kurnar and Or's) have upheld the ihrnission of the (iOvcf flmeirt of 
India that C.G. civilian Employees who have All India 'l'ransfir Liability arc cytitled 
to the grant of Special Duty Allowance on hung pock ci to tmy statmoti in thc Not th I aste, n Rciori Ii ow outsith. the i cgton and "p, ciiI Duty Al lowarice would nO )t h 
payable merely because of' a clause in the. ppoi iii meirt order relating to All India 
'l'ransfcr Liability, 	 ' 

ef 	hr a recent appeal filed by 'I eleconi I )e a1lTT)errt (Civil Appeal No. 7000 o f 2001 - arising out of SLI' No.5455 of I 009 Surree Court of India has ordered on 
5 102001 that lJns appeal is cOvered by the 1i 	nle!O! 'Illris Court in the case of VOl 

O s. vs. S. Vijnyakumar & Or s. reported 'a 	')0 1 (S 'pp 1) SCC, 649 and fullowcd in the case of 1 JUl &.,)rs vs Excerjtjvo ! ) lljcm .' A ssociat iojn 'Group C' 

Ile  I 	

1 



S 	

•• (Supp I) SCC /7. I cik 	this 	J to he lhwC(I iH favour t) the tiOl,ih I loirlile Siipicriii Cotir airth, 'ndcI((l 	at wlia:t:ver amount has been paid to the employees by way of SDA will nut, in ally LATilt, iie recovered from them inspjt 	f the fact that the appeal has been allowed. 

In view of, 
 the aforesaid judcmct s, the cril ena Jor paYment of Special I )utv 

Allowance, as upheld by the Supicine cour1 is lciteiated as under - 

"The Speciil Duty, Allowanêc shall be admissible to Central Government 
employees having All India :l'la;isi'cr Liability on posting to North Eastern region (including Sikki m) from 61itside the region 

All cases for grant of Special Duty Allowance including those of All india Service 0fI1ccr may be regulated strictly in accordance with the above mentioned criteria. 
6. 	All the Miflistrics/Depart 
lll 	 mc,its etc arc e(luestcd to keep the above struclioi 	in view for strict compliiice Further, as per dircctiii of lion'blc Supreme Court, it has also been decided that - 

(I) 	The amount already paid on cuwi1 of Special Duty Allowance to the 
ineligible Persons, not qualifying the ci iteria mentioned in 5 above on or before 5.10.2001, 	hicli is. the date ol'. idcment of the Supreme Coumi, will be • 	waived I IUWCVCF, recovelic;, ii any already made iiccd not be refunded 

The amount paid on acou1t of Sçial Duty AlIovance to ineligible persons afer 5 10201)1 will he i ecocrcd 

7 	f'hcse oi(lr s will be aI)I)l icabje In,,(u/j,v inu1wdjs for regulating the claims of lslands Special (Duty) Allowance wliicli is payable on the analog)' of Special (Duty) Allowance to CcntI Goveriiijiit Civil iah employees serving in the Anda man & Nicobar and Lakshadvcep Groups ot' lslnds 

8, 	In their application, to employees of' Indian Audit & Accounts Department, these orders issue in consultatonwjth theCornptroller and Auditor General ôflndia. 

(N.P. Singh) 
Untie,- Scerc(flrv to the Goserninent of Indin. 

All llutIistrjes/J)cpii,j,n e , i t s  of tie (ovcrmm,fle,if of ,  I lI(Jia, etc. 

Copy(with spare Copies) to C&AG ;  UPSC dc. as per stndard endorsement list. 	 S 

S 

T7EC2   
1 / 	 • 	 : 	 S 	

• 	 Guwahati bench 
\t.4 	

• 	 S  
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H 	,tDHTNiSiTMT T" ii?11JNAJ. 

• 	1I?.I.NCTPlt1 flUJK'I( kii 

I 

 

New CIIu - 11 0001  

I)i ted :05. 11 . 2003 

(0 

g 
Cjtit1') Ad,n)n):1' jV 	TibW'J 

..

All Out1yi') 

Sub: FINAL 
.SF.NTORIT1' LIST IN WE GPADE OF UPPEI? DIVISIONAL 

cwx 

TN C. A. T. 1W CFNTRALTSW BASIS AS ON 01. 1 L.'l 989. 

17 DEC.. 

Guwahati 

.1 	niH 	( ji,'e)I,e(l 1.0 refer to t.hi. 01fl4 	Jtt'I' 	r e?i'1l 

d. Id 31 . 1,2. 2002 00 
	u 	m 	1i I 	II 

ObjOOt 1 OtIS 	 n I lie.' 	Ul)J00 I. 11iLY(. ?(!I' 	n is I mJer'1 	s:m ry 

wreo( ions relqI) iii un(inr H 	ru I CS lmn.Vei beC) 	m)ii LImO !X1 SI S of 

the 	II)forniI; il)t) 	501)1. bV LimO m.)i)C'1'1fl'' Thou/lOS :IIIM(' 	vtiI'')Y mug 	thu 

w.r I. iou 1s.r 	from 	the en 1. r I es 	4e in I.) iC 	t('l ( 	1M)( k of L'l ('11 

off) C PLI . 	 Tho 	T'OIflS hung 1 )!)jO(L)t'U' 	WII elm lilLvf) 	fJ 1fl(l if.  

i'ej°L(J by 	Lime oilerS 	f ;t.he ifon 'ble O I i-m'1t). 	 srj'tiJ Lu 

1.0 t ,zmm I ion 	!)mJ I, Lime 	oui 'of, tii 	rej)reSei) f'i t 101)5 5J) II be 	sent 

to repre5-fl t5. L 1Q11 )S ts. 

2. 

	

 of 
The seniority I 1st is beifl. j5u 	nd i impIPA1i011t'1t20h1 	OUrI 

order dt.& 18.04.2001 kind 02.09,2002 passed by the ffon'ble Er;kU/" 

Dellob of I;h'3 centrutI ,4dmiOiSt.ra 	Th jbu,i in a I Q/20OO ar 	1A 

No. 632/2002 resj)130(. iveI 	in the 	.L Icr of H. K. 	IacIvtIX1'511 Pit tai 

/ 

	

	PD & OI'' 	llie senirI !.y I jut. Ivos beun j,rejX'Ir'i ii) buns of 

.iPd 1 reo) I; i 0115 of LI7f Ifon hi e Tr I bmlna I 'S ordcTS in (he aforO1L iuI J 513 

wit/i L1S de' s ion of  1101). l) IC 5up1'e)e 	ur t In the n t Ler C. A. 

No. 2704/97 K. 	
Govifld jillab!m & Ors aed 

Govt.. of 

jnstruC( jOflS on IMC subject ismwAi from time -to time. A ('Mj)Y 

the sen jar if:)' Jit, is seI hereWi t,h for circUlat. 	
t1I 

;uriimJ 	LJLC5/0( 1015.15. 	?t. i 	be iJ1 	i(1() c1t)t' 	f.lit 	1.1115 	15 

SI)! JOCI. 	to the oUtcA)lflO 	f the dei;O 101) of 1./IC hot) 'b/c ,!1iro Prnm!e5l' 

11i b 	sir!. in IV. P. 	No. 	2,5215072002 nod eny oI.)mer O)ur 1. cS° j:tsJi t, 

if 11.1))', (l LI)0 2 4NI)O. 
- 	 , 	 jilL! 	j)eCfI 

lIp 

(l 

~ 121 Im' 

\ 
\ 

iou 	in o:onf i ririI. ion o 	b/ui sanform!.) 	., 	 ,. .. 

(.eoi to n. 11 cnn moe rhO4 l)' ho semi1. 1.o 125 for our rccor(IS. 

• 

GopY i,o : 	 - 	 - 	 - 	

PRINCIPAL RFiSTR ,J'AR 

to 

The Peg.i si rn r, 	CAT, 	Fr nok ul .n Thnch - I Ill (,Jie 	105!.  

nppr iso 	the 	Roim 	e 	cAT, 	Er14t) I11 	itl 	51)01)1. 	1./IC 

imj)J°'°1 	
of its Order do ted 02. 09. 2002. 

Ru I e Sc1. 1011, CAT, Pr inc ipe I Bench), M3W Del/mi 	i ,1forn Li on 

11,101 fur thur 1me,e:a1'Y 1101.) 0!), 

A I I UI/0f C lois.! s in the. Pr 
11)0 ijXi! DemIc!) hi)0S0 ,InOS 

J 1'1') nJ)j)03.1' Ii i 	11) the. Fm 1)111 Sen I or) by L jf, 

Gun rd rile. 	,. 	 • 	 • 	 - 

• 	 . 	 • 	 . 	 -, 

K 
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F 
F174L 5EYJC?JTY LIST OF U. D. CS. C 	JTL4 45IS 4PF)ThTF/45 	/pji / . J . /j . / i.i k)J) 

AS CW OLLI. 1989 IN CE?77Z4LA 	S77Z4 ME TRIT-rKNAL 

of the Officer :,rte of I 	k7:ehe.- 1 	3m:' 	f the Fejit;F..st 	Iieij ii; 	I Post and .1 I.ie 
I ci 	f.t , 	 it 	 - f 	1: !  date 

. 	of 
AbsjI, n 	kM 	e-e 

i,? In . 	I .joinin I 	in. 	lu i i 	I : nii vidue I 	is 	I I 	 esieo[pay1 C4T loft/tV in 	1'xsej 	j 
lCT .' 

2 1 	3 	I 4 1 	. 5 / 	7 

.'M. 	S-it-nder Fres-ej 1 	113.11.44 	1 No , 	13. 
ILL, 

	

B. 
03.04. 1.5 	I 	o. ii... p, 

I 	 I ; .0.J977 / 	1X ' 	bsn, - ls:i 
; 

6 .  

; 5:1. 	Bun/n Eev: ,' 02.09.45
' 0.5.87 I 	Reuinr .. cJjxJ 

IU.D.C.  
/L--• f. 

J. 	1 S/i.'. 	KiiAenn / 	10 1 01.46 1. Lrx -30. 7.55-  1 04.05.57 1 	01. it 	/ I Ikujn101-e S S L C. , ' 	1' 1 3 	0 (.LC ijbsc,rb,j 	/ 
5.0. 

2O-560 
 

27 	JjI 

- ' 	 / / 	310'.003 
4. 	1 Sn. W.I Rni Sing/i : 	1 	64. 49 / M r H/o Iktenc IU.J3.C. /25.02.87 ,' 	01:11.89 / •hxih;iur / 	s.c. ii LL17 (4J7/') 0 . 0 6. 4 	9 

/Abserbejjflj)/Z4T 
I / i 	IPC 	)L,i 	272 

K. K. 	Arui 1 01. 06.46 QJ? / /fn Guar(j I 	CC 1 	14.03.87 .1NJ 01. 11.89 / 	IIrriku1nm I 	Riier S. J' :1 	sr.c g.p. /3.0.7.81 As UCC  

1 Sb. H. 0. 1iji: I 	13.02.51 	1 A) I 	C. 3. f. C. I 	LU22. 12. 71 1 0I1. 08.85 / 	0/. 1.1 .8.9  / 	/king.iJoçi I 	Adb 	S0. ,AfJf I 	CC-2.3.5.3/ UIC I 	.-lhsorbnd:,..i / I 	we.!. 	/1 .....*1 
0133 - I 

No .' 	V/f) 	ii,-:; , 	31T-Jj. 7.72 29.03.115 I 	01.11.59 / 	/Ljj,i/ore I 	Adhoc 5.3. 1 	13.1. 1 .-i.r.o.. r-?.1t.o I U/C / 	Absorb,--d ;j.,i 
.:=scr)/- ,' /0CC 1 1 

v0L 
t.2:.cJ- 	t6r72 

4 

	

7flEc 2009 

4- 

Guwhatj BGn1 

I 



2  

5r 

Sb. Rthha I 	Q.01..i 	I 
JiI.4. I 

. 	I Si. 	S.K. 	D.s 
E.Uniersity I 	: 

17.06.50 1 

/ Sb. P.K. Kishra ,'03.02.52 
I B.c., LL.B  

S.K.B.njrekar / 02.03.51 	1 
/ 

5. 	1-Sb. Earl Slng1rKuskii. / 01.01.51 	/ 

Sb. K. C; Hishra 1 	19. ib. 53 / 
u.S.C. I 

. 	' Sb. S.D. Behera - I - 09.01.52 1 
l.A. I 

23.03.61 I 
N. 	C., LL.B 

; ,4.. 1JC I 	Abso.'be/j&s IJJIRTQn237QJ / 1.5SCS- .5.55 I 	L5C 

1 	8. 12.1886 	01.11.8.9 1 	1;hi / 	F:eguiar ;ssistan/.- 
/d. 	L-T.0 / 	•ibe4 I , 	e.f. 	30.05.99 

I 	13.21.85 1 	01.11.5.5 - 1 	Gwahti I 
As LD2 .1 	iosorbed I 

- 
- 

- 	1 /A S t.q;  

1 12.12.85 1 	Q;jj.59 	I CntacA- 	1 
I!Is TLC Absorbedes/ - 

- 	; 04.08.88 1 	01.11.89 	- 	/ Oittack 	I 
/a q (.7' . I Absorbed as  
I ILW 

J 04.03.i986 1 	01.11.89 	h -i1i 	. 	T1 alasjstan 
I As U I 	Absorbed. 	I . 	- 	I w:e.f.- 30.6.99 
I / 	As ULC  

/ 21.05.87 1 	Oi.u.89 	I Principal 	I 1u1ar Assistant 
Absorbed as / / '.e.f. 	6.9.95 

1 	18.11.56 1 	01.11.89 	,' tch- 
/ as L'D2 I 	Ab.'orbod as I 

USC  

1 

	

Si 1 	1.11.89 	1 Oi(tack 	/ ,i1boc 5.0. 
I USC / Absorbed as 	/ / . '. f. 	19. 8.2002 
/ IL-'EJ2 	I 

1 1 2 08.85 	1 01. 11.89 	1 	AJcdbed 	/ 
I As USC 	/ I?eguiiw USC  
i 	4d1ic,,  

I  400 

-t; 
I 11.1)4. 1ij 

SC I 	 .' 

20.04.83 
I 	 I 250-400 

M IPosi-si iTptt. 	I '-'- k 	-i 
1 	 : 01.07.83 

; 575-1660 

No 1ff1gb Cburt of 	/ Jr. 	.Asr. 

I 

'Crl ssa 2. 7.84 
/ 	 I 780-1150 

No / 	GV  
I 	 - 	1 16.03.1974 
I 	 - 	I 260-400 

I 	Distt. £ Session I LLC-25.2.Y5 
Jrt.T.1hL 	/ 260-400 

No I Postal Lk3ptt. 	,' Clerk 	- 
1 	 ' 

 
01.07.,3- 

I 	 / 575-1660 

SC I 	Lptt. of Posts 	I i&st& .tstt. 
.1 	 1 01.01.86 

1 575-1670 

\)  
I 	 / 

* 51 No. 33 to 40 £ 55 to 	 of riucotiowi/ 	a/ifzc.tion. 

- 	 I - 	 L.T.-Of 14 

rq  - 	 - 	PRINCIPAL REGISTF4R 

17 DEC 
r 

(3 uwahati Bench 
TR 



/ 

-- 	 - 	 - 

- .- 	
Loperwcu çi' 	

New Delhi- ) 10 00 

No PB/I 27 200) Lu 11/A 	

11 0 E C -
134 2006 

To 	 . 
The I'i.4slrar7ljcputv lcgJstF_— 	

Guw1I1ti Benh Ccnital drninisti 'itt 	Tn hun-il 
Outlying 1:ine.s 

Sub: 	Resed Drati Final en" 

	

lotilv -Lists of Assistants as on l JanU311 1991. 1992. 	 11 1993, 1994, 1995 	1996inrespect of those who were absorbed' 
as Assistants üi the Central Adrnwjstratjve 

Tribunal. on All lncli:i t.'asi 	ke, 

Ret: .1) 'lh ol'lice L.etleis. N.1'l3#7j4/97Esit 11 dated 19.4. 1994 & ) 7.4.2000. 2) Orders dated 6.0.1.20O5 of Hon'hle High Coup of Madras 	W.P.No 1 12.-20o3 (V.P. Karnalamjiia Vs. liul & (I)rs.) 

In opntulualion nt- this oftice letters cited above fbivai -ding, ilicrewhh the Final SeniOLjt' Lists of .-\ssjstants a. On I.1 1..) 989 and 31 . 1. 1999, I am dected to say that in compliance of -  orders of the Hcnbk -Benches of Central Administrative Tribunal 
and High in .vaiou.s coui1 cases and keeping in iew of the Judgment dated 
6!20. 1.2005 of Lion ble High Cuwi of -ladrs in W.P. No.11 256/2003 (V.P. 
Kairialumjiia Vs.' Uol & (irs.)1  the Rejsed Ycar-Vjsc Draft Seniotity Lists of 

	

• 	Assistants as on 1 Janarv 1991, 1992. 1 	1994. 1 995  S. 1996 have been 

	

• 	piepined and arc loin aided heren itli kr cii ;"Ia(iuii d1II01I) the 4116;iI5 Conecined. 

the objeiiuus. if any. icceived Jiuni the olliejals eoneeied may please he sent to this ttI 	\'7jthni thiii'. -  00 I dayS loin the date of receipt of this letter. 

Peasc aekIi)ted 	iii 	ni this ieuer. 	

/ 
• 	 'sours taiihtullv. 

- Lncls:As above. 	
A 

A) 	
. 

	

(2.. 	 Depwv ReJstrar (Esit) 

- 	- 	:- 

'• O 	

- 	
.•. 	- H 	' 	- 	- 	a , ) 

• 	
- 

- 	tzi inwrtr 
CENTRAL ADMINISTPJTIVF TRIBUNAL 

- 	 T 	ffi 
- 	PriItcj})I I3ench, New 1)clhi 



• 	j Y\.' 

io.11. .1944 	N•o Satyender Piasa 
3.A., B.L. 

9.9.1945 	1 Sc 

No 

2 	3-imla l.)C\1 

Pal Suigh xi 

13.02.1951 1 No 

12.04.1950 1 No 

26.02.1949 1 No 

4 	.'.1.0. Eapen. 
.4.A. 

5 	Thampy Abraham 
i3.A. 

6 	"l. Ra\,indran 	-- 
?illai 
B.Com . 

1 7  DEC 2009 

uwahatj. Bench 

PI  sJ) A{T SE1ORUY LT:T O? 	[ANTS.-S C.N I 	IN RESPECT OF OF.F1CLk 
k 	 A D,)FThTV1.rr 	i,U) 	 i'r-' tT 	p & 	. 

T111 GDE Oh Assjs 	Ts)oycr'% i R.IISLD 13 \S1 l' 

of Name of 	Remarks (Re2rding 
ame 	of 	the 1 Dale 	of 

Birth 
Vvh 
eth 

Posi 	held 	in 	1)atc 
1ept.. 	on 	appointment parent in 	regular Bench subsequent promotion 

official 	and 
er regular basis and 	the appointment1 where the 	sith date/regularisa tion 

au.alification 
SC'J scale of, 	Grade of LDC in 	promol ion 	as pay individual is 	transfer/repatriation S 

ST C.A.T. Assistant posted; othçrinfonnaion, if 

SI. 
No 

.5 7 9 

UDC - 	T 	64 1988 110 1990 Patna RegularS S.O .  
.w..f.6.4.l998.RctifCd 

7.1.1977 
L 	35(() - - - 	.. . 	. on 30.11.2004 

U])C 19..l97 	I. 1.1.1990 P.13. RegularS:O.V.C.f: 

.. 
23.11.1977 

 
Retired on 3 0.9.200n 3 3 05()  

2.02.19X7 1.10.1990 ---- RegurS.O.-V.e.f. 
UDC 6.4.1998. Ahsorbe! in 
23.10.198() DAT w.e.f. 26.6.2002 
.330-560 
TJDC 

. 
0S.OS. I )8o 1.10. 1990 Ernakulam Regular S.O. w.e.f. 	H 

19.12.2003. 
23.5.1981 
330-56(1 

29.O9.])X6 j1099)flaflgaIOreH\dl10CSO 
w.e.f.13.3.1996. Vol. 

6.11.198! . Retired on 30.6.2002 
330-560 
UDC ii.OS.198(; 

. 
1.10.1990 RegularS.O. 

Fimikulam w.c.f. 19.12.2003 
17.12.198 1 

0-5 60  

SIShriIMs. 



K.Seivarzji 	5.6.1955 	1 No 	LDC2O.1.1981 
RSc. 	 UDCIO.2.]9$7 

(NL3.) 

N.K. Saha 2.4.1955 I SC 
B.Coni. 

- 	 1.1.1961 ST K.'1:Rahh 
BA . 	 . H. 
S.K. Das * 16.L.1956- SC 
PUC 

B.D. 	ehra * 9.1.952 SC 
I.j. 

AilInKumar* 27.09.1969 	SC 
B.A.  

Bandi Bh agat* 1.1.1964 I  ST 
B.A. (Hon) 

UDC 
1.11.1989 
20Q-2040 

LDC 
18.04.1 983 
260-400 
LDC. 

20:419$3 
260-400 
Postal Assit. 
1.1.1986 
975-166() 

1)irect Recti 

Direct Rccti. 

110 19'D CI cnn Aaho 110 19 
1.11.89 [DC . 5.I00 

(:\hsoqo 

alcura 3.10.1985 	1 1 . 10 . 
LDC . . 22.112003 
1-11-89U11(' . 
(absorption) 
18.12.19861-- DC 1.10.1995 Guwihaii ,Adhoc SOi.c.f. 
1.11.89UDC . . 5.10.2005(,\N) 	. 
(Absorption) 
13.11.I985L1)C 1 . 1.10. 1995 Calcutta 

4 

1.11.89UDC . 

(Absotici ... ----------- L 	-------- 
14.11 .1986U1)C 1.10.1995 Cuttack Regular So 	v.e.II 
1.11.1989 [DC 19.12.2003 
Absorption) ----- 

21.5.1990 LDCI 1.10.1995 
.-_----------. 
Jaipur 

20.8.1990 [DC 	1.10.1995 Patna Adhoc SO 

49 

r 5-0 

52 

53 

54 

55 

1 •1 DEC 

GUwaa 

-3L 

Placement given due to accelerated promotion under SC/ST quota and extended ZOflC of consideration. 

/ 1~a 	"~'  , 
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- 	•/)Nu0 

23  

1ajgarh Road. lihangagarli L 	, 	
Guwahatj- 5 
Dated. ouwahati 	 . 

TO 

The Registrar 
Central Administrative 7ribua 1 
Rajgarii Road, Bliangagarfi 	.' 
Guwaljatj 781005 	S  

Sub: I'rayerlbr payment of DA nar w.e.f 04.10.1985 to 3l.O5.2006reg. 

Respected Sir, 

With due respect, [ [)eg't'o qt j t e  that I joined this 'l'ribimal on 0.1.10.1985 
(fi)rcnoon) on deputation basis Il'i the' M inistrv of 1111tmat ion & I t'oada.ct ing, 
New Delhi (CSCS cadre) and subequent!y absorbed w.e.L 01.11.1989. 

That Sri. I have. hen allo d SDA w.e.t 0! .06.2006 as per the Cabinet 
Order UO No. 20/1211999 EA.l. 1799 dated 02.05.200), But I am yet to get nw 
an'ear ofSDA\v,ef. my joining i.e 04. 10.1985 to 31.05.2006. 

In view of the above circumstances, you are requested kindly to took into 
the matter for payment of-al-rear of SDA of the above period and for which act of 
your kindnss, I shall remain cvcr grateflil to you sir. 

c: 

17 DEC2009 

Guwhati Bench 
ir  

Yours Faithfiully. 

H 
Court Officer 2 3 

CAT. (Juwahati Bench 
Gualiati- 5. 

5--- 



vfki3TftuT 
Central Administrative Triliuiial 

11 

Guwahatj Bench, Gus'ahati - 5 
NO.PF-B/KJ\4J86/Esft 

\,111o.PF-B/SKD/86/Es1t /  

To 

AURIE- 11 
Phone No . 0361-2529294 
Fax No. 	: 0361-2529056 

Rajgarf-i Road, Bhangagar -h 
Guwahati 781 005 

SJiWAiIi 

I 	!1Tf 

DEC 2009 
Guwahati Bench 

Sub: Prayer [ for Paymint ,ofSpecial Duty Allowance 1i'iT a  
Section Ofliccr, and Shri K.M. Rabha, Court Officer, of CAI/I3uwahatj 
Bench. 

Sir, 

I am directed to forward herewith the reprcscntatjoas of Shri S.K.Das, Scction 
Ofliccr, and Sliri K. M. Rabha, Court Officer, of CAT/Guwahati Bench; wherein they 
have prayed for payment of arrears of Special Duty AllOwanCe with effect from 
01.11.1989 to 17.11.2005 and with effect. from 04.10.1985 to 31.05.2006, respectively. 

Provision for payment of Special Duty Allowances [in short 'SDA'] were 
introduced 	to attract such of citizens of India [who were in Central Government 
Scrices and posted in other parts of India] to be posted in North Eastern Region of 
India. It has, also been clarified by the Govt. of India that on a posting [ even on request 
transfer frouji outside N.E. Region] in N.E. Region, one is also entitled to SDA benefits. 

Shri S. K.Das came from New Delhi [while serving with all India transfer 
liability, in 'Air Headquartcrg/Ncv Delhi/in Ministiy of Defence of Govt. of India] 
initially on deputation basis during 1985 [and, later, 	absorbed during 	1989] to 
CAT/Guwahati Bench. He joined CAT/Guwahati Bench on 13 th  November 
1985 and, accordingly, he was, rightly, given Special Duty Allowances v.e.f. from 
NOVCInbCI 1985. Payment of the same [SI)A] was discontinucd with effect from 
November 1989; apparently under a wrong notion that, on absorption in CAT, he no 
more remained with all India traftsfer liability. However, no material is available on 
records of this CAT/Guwahati Bench to show the reason of discdntjnuance of SDA to 
said Shri S.K.Das of CAT/Guwahati Bench. 

Later, said Sri S.K. Das was transfi.1Tcd 	from CAf/Guwahati Bench to 
CAT/Calcutta J3ench on 18.11.2005. lIe joincd CAT/Calcutta Bench on 21 .11.2005. 
He was again, transferred back to CAT/Guwahatj Bench on 24.03.2006 and 	joined 
back at Guwahati Bench/at Guwahatj on 05.04.2006 and, on his transfer from Kolkata 
[outside N.E. Region] to Guwahatj [in N.E. Region]; said Sri S.K.Das was, again, 
entitled, to SDA w.e.f. 05.04.2006 and, as such, he is continuing to enjoy the said 
SDA benefit[everi now] w.e.f. 05.04.2006. 

The Registrar, 
Central Administrative Tribunal 1  
Principal Bench, 
61/35, Copernicus Marg 
New Dcliii - 0001 
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'Ihus, SDA benefit fiih period 01.11.1989 to 17.11.2005 have not been paid to Shij S.K.Das although he was entitled for the same 

In his present representatiOn [copy enclosed] Sin-i S.K.Das has prayed to grant hint anear SDA from 01.11.1989 to 1 711.2005 A rough calculation goes to show that he [Sin-i S.K.Das] is claiming aprox. Rs.43,0001 as arrear SDA for the period from 01.11.1989 to 17.11.2005 

Shri K.M.RabJ 	resent C.O. of CA/Guvati Bench] came on deputation from New Delhi [while serving the Ministry of Information & Broadcasting in [CSCS 
Cadre] dñ 04.10.1985 and, subsequenfly, absorbed in CAT/Guvati Bench ith effect 
from 01.11.1989 hut he has not been paid Speciai Duty Allowance [SDA] at all w.e.f. 
his date ofjoiningi.e. 04.10.1985 SDA benefit for the period 04.10.1985 to 31.05.2006 
have not been paid to Shzi K.M. Rabha âlthóugh he was entitled for the same. However, 
he is continuing to get SDA from 01.06.2006. In the said premises, he has submitted the enclosed representation 

it appears from recrds that in order to restore paymenta of SDA to said Sri 
S.K.Das and for payment of SD'A to Shii K.M.Rabha, a reference was made to CAT/PB 
and [from CAT/PB] to DOPT during the past: It is seen that CAT/GuwaIati Bench wrote 
a letter to CAT/Pfl, on 05.03:2001, to release SDA in favour of Sri S.K.Das and Shri K 
M.Rabha and, on 09.05.2001, CAT/PB rote a letter to DOPT. CAT/Guwahati Bench 
issued a reminder on 11.05.2001 and CAT/PB issued a reminder [to DOPT] on 
06.07.2001 CAT/Guwaliati, thereafter, issued 2 reminders 

OR 01.03.2002 and on 08.07.2002. 

No materiaLs are avaib1e with CAT/Guwahati Bench to show as to the outcome of the above said reference 

On getting clearance from your end, 'SDA benefits for the above period can only 
be released in favour of, ShrjS.KDSection Officer and Sin -i K.M.Rabha, Court Officer of this CAT/Guwaliaij Bench. as, 

Yours 

P. .Shaz-maj 
Deputy Registrar 

End: Representation dated 0502.2009 of .Shri S.K.Dag Representation dated 23.03:2009 of Shfj K.M.Rabha 
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Original Application No.33 of 2007 

Dale of Otder:lhis the 29 1 h day of January, 20YI, 

THE HON'.BLE MR. MANORANJAN MOHANTy, VICE.CHAfRMAN 

511 Manotanjan DOS 
S/o Sri Haripada Dos 
Working Junior Accounts Officer 
Office of the Pay and Accounts Officer 
Central Board of Excise and Customs 
Crescens Building, Shiuong-793 001 
(Meghalaya) 

.. . /r)pliconl 

Bdvocafes: Mr. Manik Chando, 'Mr. Subrat'a Nafh & Mrs. Urno Dutta. 

-Vs- 	, 

1. 	Union of India 
Represented by Secretary 
to the Government of India 
Ministry of Finance 
Department of Revenue 

- 	 NewDelhi-11001. 

/ ...' 	 The Controller General of Ac daunts 
w 	' 	\ 	Mrnisty of Frnance 

Department of E.xpendituie 
Lok Noyak bhovar, 7" 1loor 

/ 	Khan Market 
New Delhi-i 10003. ' 

The Chief Controller 'of Acounts 
Prindpal Accounts btfce 
Ministry of Home Affairs, 
NorthBlock, Room No.21 7 
New Deihi-il000l. 

the Pt. Chief Conlroll'erol Accounts 
Central Board of Fxcise and Culcms 
A.G.C.R. Building, I'A Floor 
New Delhi - i 10002.' 

The W. Controller of Adcounis 
Office of the Dy. Contrôllerof Accounts (IA) 
Central Board of Excise and Customs 
M.S.Building (6' tloor), Customs House 
15/1, Strand Road; Y\olkafa-700 001. L  

-- —c---- - 

- .. 
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Guwahati Bench 



H 
. 	the Deputy Controller of Acounts 

7 	Ministry of 1-lorne Affairs 
Shi.11ong -793 003. 

The Pay and Accounj bttier 
Central Board of Excise ahd Customs 
Ministry of Finance, M.G.Road 
Shillohg-793 001. 

The Scretary, Govt. ol'Indib 
Ministry of Home Al lairs 
North Block 	: 
New Delhi- 11000.1. 

R es pot id er its 

Mrs. Manjula Dos, AddI. C.G..0 
	 iwwr 

• 	
ORDER(ORAL) 
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29.01.2009 	
(3uwahati Bench 
I11 

MANORAN JAN MOHANTY, VICE..CHAIRMAN 

: 	
•.. 	 H 

Non-payment p1 Special Duty Aowunues itt short uKj to 

).(o AppUcdnt is the subject 	atlor ot cosideation in this coe tiled ui uder 
/ i f  

Section 19 Of the Administrative iribunals Act, 1905. 

2. 	nt is the case of the Applicant, as disclosed in the Original 

Applicatior, that he (a man from North East Region of India) was initially 

appointed as Lower Division Clerk inCentrot Secretariat and posted in the 

headquartrs of Ministry of Home Afipirs. bf  Government of India at New 

Delhi with all India transfer liability and, later, posted, on transfer, in Pay 

and Accounts Otlice of Assarn Rifles at Sliilloi ig (in the tot e of lApl uuloya 

in N.E.Region of India), and that, by way, of claiming SDA. (on stienath of 

OMs datd 14.12.1983, 01.12.1988, 12.01.1996 and 22.07.1998 of 

Government of India) he renrsented on 041Y?.l998; which was duly 

recommeflded by the Respondent No.6 on 18.09.1998. In the meoniiniej_- 



3 	'37- 
(IOriiIculjti 	(pci laming to poyrnc i i t of 	DA; v/crc 'sucd by i 

Gcrnrent of India vide O.M. doted 22,03.1999 and 24052000, 

Applicant submitted anothr representatjbn on 01.092000. Government 

of India (Ministry of Finance) issued another O.M. dated 29.05.2002 

peaining to payment of SDA andit, is the case of the Applicant that for 

the reason of Clause 5 of the said .OM dated 29.05.2002 he is entitled to 

get SDA on his posting/transf to N.E.Region of India. Applicant has 

pleaded that his name having beelaced in the all India Seniority List 

(as on 08.07.2003) he is/was entitled to SDA and that rightly his case was 

recommended by the Iospoçnt No.7 on 1 5.09 .2005, for pryrint of 

SDA. The higher authorities were also reminded on 01.07.205 to take a 

Cflt(tt 	 rThti 
imf 

. DEC 2009 

Guwahati Bench 

decision in the matter of payment f SDA to the Applicant; who gave a 

declaration. ;  on 16.11.2005, that he never gave any request to 

transfer/post him in N.E.Rcgion of India. Applicor t, ott or ubrT ittir g 

another repsentation on 08.02,20O6, I 

to grant him SDA, tiled the present 

Original Applcafion on 07.02.oO7, With the following prayers:- 

'8.1 	ihat the Hon ble Iribunal be pleased to declare 
that the 	Applicant is entitled tb payment 	of SDA in 
terms of the O.M.dated 	141283 	01 1288 	120196 
2207 98, 	2203 99 	and 	29 05 2002 	and 	further 	be 

') pleased to direct the respondents to pay SDA to the 
applicant with arrear monetary benefits 

8.2 	that the Hon ble Iribunol be olenced to dirrt 
the 	respondents 	to 	py .SDA 	to 	the 	applicant 	as 
admissible to him since his joining 	in 	N.E.'Region 	on 
transfer from New Delhi with arréar monetary benefit as 
well as payment of current SDA. 

8.3 	Costs of the opplicjtion 

8.4 	Any 	other 	relief(s)' 	to 	which 	the 	applicant 	is 
entitled 	as 	the 	Hon'blo Tribunal 	may 	deem 	lit 	and 
proper."--- 
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"(3.) That Sri Monoranjon Dos, the applicant, was 
initially appointed as Lower Division' Clerk in the Central 
Secretariat Clerical Service (C.S.C.S.) cadre with effect 
from 19.03.84 and posted at Ministry of Home Affairs (P) 
until further odor' vide letter no.12025/10/82-Ad.1 (B) 
dated 26.03.1984 .  as appears in Annexure 2 of the 
qpplication. Thereafter vide letter dated 08.05.95 the 
Government of IndIa issued an office order clarty 
staling that the service at the applicant has been 
placed at the dispo§af of the Pay and Account Officer, 
Assam Rifles, Shillong with effect from 16.04.84 in the 
some capacity. Fence it cannot be said that the 
apliant was transferred from New Delhi to Shitlong. 
Further the oppticdnt is a permanent resident of Tripura (West) 	hich falls i' n the North Eastern Region. 

tz.\ (4,) .That the appocnment of Sri Manoronn Dos 
. 	4 . 	 ' parties with the1ialility to servic a in or y f 'it at In ua ii  

in pursuance Id the oiler of oppointrnnt date(_j 
' 	 .9.02984 hp ws apointed as L.D.C. So for the SDA 

jfor civilian employees of the Central Government 
serving in the state and union territories of North East 
region (includig Sikkim) are concerned, the office 
memorandum dated 22.03.99 and subsequently 
29.05.2002 isued by the Government of India clarified 
and Ihecriteria for pciyment of SDA as follows:- 

ThPt SDA shbll be admissible to Central 
Government employees having' All India Transfer 
Ubbflity on posting to North-Eastern region 
(including Sikkim) from outside the region.' 

3. 	On 10.07.2007 the DC1UIy Controller at ACCOUntS of !AUlr\' 

at Flame AHairs having headquarters at Shillon 	( in the Stat 

Meghalaya) tiled a written statement in this case; wherein it has been 

slated as under:- 

ihus,, thereby the officers/employee those 
recruited/promoted within North-Easfn region are not 
entitledIb get the benefit of SDA. 

(5.) 	That in the instant case the applicant is a 
permanent resident of North Eastern region and being 
found fit of the results of the Clerk's Grade Exarrniriatjon 
1981 he was appointed and was directed to report to 
Section Officer ADA(B)/Scc MHA, North Block, New 
Delhi for provisional temporary appointment as LDC in 
the CSCS cadre. Thereafter, he was appointed as LDC L  
in the temporary capacity and until further ondCr and 
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Assatyi ltIos, MHA,. ShiIl'ong without IA/DA. 

	

office oider dated 08.08.85 it has been clearli,' 	06 

	

mentioned that the setvice of the applicant is placed 	 006 

	

at the disposal of the Pdy and Accounts Officer, Assam 	
/ Rifles Shillong, with effect from 16.04.84 (FN) in the 

some capacity. Hence from the above it is crystal clear 
that the SDA is hot admissible to the case of opplicoriL" 

By way of filing Orejoinder, the Applicant iesisled He above 

stand of the Respondents ord .proceedd to say flat while coi itiruincj, 

with all India transfer liabilit 	at New Dlhi, he was asked to join in 

N.E.Region of India and, that, theelore, he was entitled to get SD/\. 

By filing a reply Jo* 'ihel above rejoinder the Respondents 

disclosed as under:- 

"...Ihe 	applicant 	was 	initiafty 	appointed 	as 	LDC 	in 
Central Secretariat w.e,f: 19.3.84 and posted at Ministry 
of Home Affairs (P) vide letter dt.26.3.g4 and thereafter 
his service was placed at the disposal of the Pcry ? 
Accounts Officer, Assaril Rifles 	Ministry of Home Affairs 

( A Shillong w e 1 	16 4 84 vide office order dt 28 6 84 	The 
placing of the seice of the applicant at the disposal 
of Pay'& Accounts, Shillong cannot be interpreted as 

\.\ / 
Iv being transferred from New Delhi to Shillong." i 

 Applicant 	also 	filed 	an 	additional 	rejoinder 	supporting 	his 

case. = 	. 

Heard Mr. Manik Chanda, learned counel fo the Applicant 

and Mrs.Manjula Das, learned AddI. Standing counsel for the Government 

of India representing the Respondents and perused the materials placed 

on record. 

It appears from Annexure1 dafed 09.02.1984 (issued by the 

Ministry of Home At lairs of Governmt of India) that the Applicant 
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carries with it the liabiUty to service in any part of India". it appears. in 

response to the above letter, the Applicbnt joined the duties at New D&hi 

(on his first posting) on 19.03,984 and the formal posting orders were 

issued on 26.03.1984 (Annexure-2)5osiing the Applicant in MHA(P). Under 

Annexure-3 dated 03.04.984 the Under Secretary to the Government of 

India in the Ministry of Home Affairs wrote a letter to Pay & Accounts 

Otlicer (Assam Rifles) of Mihstry of Home Alt aiis at Shillonq to the following 

efiect:- 

"Sub: Posting of Shri .Manoranjan Dos, LOC, of the 
CSS, Cadre of the Ministry of Home Affairs in 
P/\((Assam Rifles), Shillonq. 

Sir 
,.j 

I am directed to say if rot it h(n ticer t d' cidr.l to 
' •) fiU up one Vacant post of Lower Division Ciorkin Pay 

/ Accounts Office (Assom Rifles), Shillong by posting of 
•/ Shri Manoranjan Dos, Lower Division Clerk of the CSCS 

Cadre of the Ministry of Home Aft arrs. Shri Manoranjan 
Das is being relieved and directed to report for duty in 
your of lice. His joining report may please be forwarded 

• 

	

	 to this Ministry for further necessary action. He will not 
be entitled for any TA/Ok" 

Copies of the above letter was also sent to Principal Accounts Officer & 

also Section Officer of Ministry of Home Aftirs with the following noics:- 

No. -2201 5/ 7/84-Ad.l(B), 	Dated 3i  April. 84. 

Copy forwarded to:- 

Principal Accounts Officer, M/Home Affairs, North 
• Block, New Delhi with reference to their 

U.O.No.10-18/41 /P&A81MHA1841686, 	dated 
22.31984. Shri Manoranjan Das, LDC, is being 

• directed to report for duty in Pay & Accounts 
Office (Asam Rifles), Shillong. 	-. 

11 DEC 24d9: 
"4 

Guwahati Bench 
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i Sectft)) Ofhc 	Ad.Il S(:tlti /vl IA, With one Spare Copy for 	hri I 1r1ol(f)j( fl fl' LDG. SFi,j Mdnoranjar Dos, LOG,  

bArjj 84 with the directio may be rIi vh
ns to report to P icer 

Ashrj A.S. Panwar, Ad.l (U), Ml IA, Nov, 

According lo 
'the above, the Appfjcf was relieved 

from Delhj Office of 
Ministry of Home Affairs on 09.04.1984 ds is seen under Annexure4 On 
0
8.08.1985 a regular order, placing the seices of the Applic 

	with the P 	
& Accounts Officer (Assam Rifles) Shillon w.e,f, 1 6.04.1954 was issJrj 

by the Ministry of H 
onle Affairs/New. Delhi; a copy of which has been 

placed at Annexure5 Th, saj order doted 08.08.1 9B5 reads as under: 

: 	'OFFICE ORDER 

In 	superc55iOfl 	of. 	this 	Minjsts 
even number dated 28.06.1984, office 	order 	of 

the 
Manoranjan Da, a temporary Lower 

services 	of 	Shri 
: •. the CSCS Cadre, of the Ministry of Home Division Clerk of 

placed at the disposal of the Pay & Accounts 
Affairs 	are . 

) 	1, Assam Riftes 	ShiUpng with 	11ect from 
Officer, 

the forenoon 16.4.1954 in lhe'samecapacjty of 

Sdf-iIleCubI 
(T. K. R A VIND RAN All I) 

UNDu SLCRLIAIe( 10 I HE G0v1.0F lIDIA 

No.A.2201 5/1 7/34-Ad (U) 	 Dated the 8.8.85 

Copy forwarded to:-. 

Pc & Accounts Office, MHA(Sectt New Delhi. 
Cash I/Cash h/Section, M1'IA, New Dclhi, 
Ad. 11 l/Ad.II/sso/cR/MFIA Library/CS Lib/. 
Ad.It Section MHA, Now Delhi (with one spare 
COpy). 



9. 

4. 

I 	. 
1/ • 

Service ook/te 	Account/It ..R.H 
Ltc. of hri tvanoronjn I )a, !; 
secil 16 pay ?. A.0. Ayjrri Pi110, 	 iron 
Pr.A.O./MHA, North block, New Dclhj. 
Pay &.Accounts Office, Assam Rifles, ShiIlonwiiti 
reference 	to 	their 	fetter 
N'o.PAQ/Ar/Esft/pF/MD/8485124 doted 1 7.4.1994 
with one spare copy for Shrj Dos, LDC 
ShrjA..S.panwar Ad.l(B) Sectjn, MlIA, New DeUi. 
Spare Copies 5.. 

' 1 01.-c 200, 

Sd.-iIlecibfe 
T. K. R A VIN DRAN AT H) 

(JNDLR S[Ckk I ARY I 0 I IL GOV I .0L U DlA ,  

A close analysis of the above materials goes to show that the 

Applicaf, on employee of the Minkry of tot rio A flairs V111h all India 

transfer liabili, was relieved (after an administrcjfive decision) to join the 

Pay & ACCOUntS • 0...ice (meant for Assam Pitls) of thr same IJinistry 

located at Shillong and pursuant to said posting order he ]oinod at 

Shifloçg Pay 
& Accounts office of the some Ministry. On his posting at () 

0

(in N.E.Region of India) he was certainly entitled to get SDA; as .o.'_. 	I, 
J 

by now, well settled that a' man of N.E.Regnon, on his posting in 

N.E.Regjon from outside that Region, is entitled to SDA benefits. Merely 

because the word transfer has not been used and merely because no TA 

was paid to him (on his posting in N.E.Region, for New Delhi) it cannot be 

said that he did not foc any transfer. At ih tiouniniq, Iokinq a clue from 

'non-payment of TA' Mrs.Manjulq DOs, learned Addl. Standing counsel for 

the Respondents argued that dpprentIy the Applicant opted to be 

placed at 'Shillong/N.E,Regiori a n d tat WaS why Fi yiç posted in 

N.E.Regionwijhout grant of Travling Allowances/TA; as if was not a 

transfer. Analysis of facts hQs already shown that it was a case of transfer; 

although the w0rd'lro1s1c has n61 been used. Now Iii question is as to 

whether ffid transfer was 0n a request and, if that is so, then ac to wI ether 
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Açipliccitil wa 	ntill d to DA tAr !florir ( 	ndo  

appedring for the Applicarit has placed on record a copy of ihe 

clarification of Governmert of India to show that even on a request 

iransfer b/posting in N.E.Region, one is entitled to SDA benefits. Relevant 

portion of the said cIarificatin of.Governrnent of India (placed on record 

as Annexure..A to additional rejoinder of Applicant) reads as under:- 

t 
44 

Sub: 

• 	Ministry of Finance 
• Department of Expenditure 

E-It(B) Branch 1 	ii DEC 

Guwahati Bonch 

proposal 	seeking 	clarification 	as Lt_—----.................. 
vhether the employees posted/transferred 
inN.E.Reqion, of Ihoir ovin rrqjt  from 
outsidQ the N.E.Rcgior) arc clicble to cct 

• 	 Ref ence 	U.O.No.Adrnn.1 /(27)/Shillono/06- 

	

07/2112 Of Olfi( 	Of I'r. CIi,':l 	;Ofltr')ll'r ol  
(Cenlral Excise& Customs) on pie-page. 

there is. no restriction br giant of Special Duly 
Allowance to Central Govt. Employees if they are 
posted on their own request and are entitled to SDA as 

: 	 per critefia f or payment of SDA as mentioned in para 5 
of Finance Ministry's. O.M. No.11 (5)197-E.11(B) dated 

\o 	 29.5.2005 (copy enclosed). Office of Pr. Chief Controller 
of Accounts is advised to decide the cases of puyrirent 

•'-.-_ 'h of SDA accordingly. 

Sd!- Illegible 
(R.Prem Anand) 

	

End, as above 	Under Secretary to Govt. of India) 

Shri Ar'ind r\urnar, Controller of Accounts. OIo t'r. Chief 
Controller of Accounts, Central Excise & Customs, (IS I  

Floor) A.G.C.R. Building, New Delhi, 

M/o Fin.(Expdr.) U.O. No.11(1 )E.11(B)/07, dl.2612107 

In view of the above claritication of. the Gayer nment of India, even it on 

his request transfer to N.E.Region. the Apphcont vias entitled to SDA 

benfj 	• 	. 
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Guwahtr Bench to. 	
in the backd,013 of abovc analysis and 

hereb, held that the Applicant with all India transfer liability, Cani to be 

posted (from New Delhi main office of the Ministry of Home Affairs) at Pciy 

& ACCOUntS Office (for Assam Rifies) of the same Ministry lOCotd at 

ShiUong/in the State of Meghal OY0.1in North Easterr) Reoior) of India (by 
the order/decision of the Govorme n t of lndo in the Ministry of I -lorne Affairs) and as swch,ko Wds cntttled to.get SDA on and from the date of 
his posting at Shiiiong P 	

& Accounts Office (for Assarn Pities) of lh 
Ministry of Home. At fairs. 

As a 
consequence the Respondents ore,hereby, asked to 

Olculate and quantify the entire amount of SDA pcIable to 
the 

ry' / 	Appicant from the date of his initial reportlng/joiniri 
in Pay & Accounts 

1 of1ic (Assam Rifles) of MHA/ShIIIOng (till he via Iranrrfj/f)(, I' i out (,f ,(,'..• 	,'  

NE Region) and disburse the same to the Applicant (in instolirnontc) within 

six mon(hs from (he date of receipt of a copy of this order. 

12. 	
ihis case, accordingly, is allowed No costs. 

Sd 
M.P. ronniy 

VICE CHtiRr.ArJ 

:Tt1UF COP1 

pi;fl ':i 
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Re 	- - 	 pc ffT ;dr  

_ON!RUF 

FORM NO.12 
(See Rule 67) 

FORM OF TUE VA KALA TN AMA 

©T' 

I I 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GIJWAIIATIJWNCH GUWAIIATI: 

• 	O.AJRAJCP/MAIPTI 	No. '-' 7 of 2009 

• • . ...... . ....................... •i. . 	 ........ ....Applicant(s) 

...........  .............. 	. 	•• . .• •'. ......... Respondent(s) 

I, &L Ku & (\It%i QAA) & 	Applicant No./Respondent 

No. 	in the above application/Petition do hereby appoint Sri Manik Chanda, Sri 

and  

Advocate/s to appear, plead and act for me/us in the above application/petition and to conduct 
and prosecute all proceedings that may be taken in respect thereof including Contempt of 
Court petitions and Review applications arising there form and applications for return of 
documents, enter into compromise and to draw any moneys payable to me/us in the said 

proceeding. 

Place:-
Date:- 

Executed in my presence 
* Signature with date 
(Name and Designation) 

Name and address of the 
Advocate for service 

Signatre of the Party 
"Accepted" 

Signature with date 
(Name of the Advocate) 

* The following certification to be given when the party is unacquainted with the language of 
the Vakalath or is blind or illiterate:. 
The contents of the Vakalath were truly and audibly read over/translated into  
language known to the party executing the Vakalath and he seems to have understood the 
same. 

Signature with date 
(Name and Designation) 
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Residence: Near 

MEMORANDUMOF APPEARANCE 

The Registrar, 
Central Adm inistrative Tribunal 
Bhangagarh, Rajgarh Road, 
Guwahati -5. 

In the Matterof: 
• 	 O.A.No 	 of2QO 

App  

- Versus - 

Union of India & Otheis 
Responde ri ts 

I Sri Kankan Das, Additional Standing Govt. Counsel in CAT, 
Cuwahati bench hereby enter Appearance of hehTof the Union of I;iaia & 

Respondents No in the above case my nme may kindly be 
noted as Counsel and shown as Counsel for the Respondents 

Karikn Das 
Additional StandinE Govt. Counsel, 
in CAT Guwahati Bnch Ghy -5 

\ N 


